
Îपूिरयस पाई गईं।  150 कंटर्ीज़ मȂ से िकसी भी कंटर्ी की िशकायत नहीं आई िक इिंडया से आई हुई 
कोई भी मेिडिसन Îपूिरयस हो।  हमने ये दो काम करके दुिनया को िदखाए। आज हम तैयार हȅ िक 
अपनी मेिडिसन की िरक्वायरमȂट को पूरा करȂ, आज हम तैयार हȅ िक देश की वैक्सीन की 
िरक्वायरमȂट को पूरा करȂ।  आने वाले िदनȗ मȂ, एक्सपटर् कमेटी मȂ नेज़ल वैक्सीन को अनुमोिदत 
कर िदया है, वह भी आ जाएगी।  उसमȂ कोई इन्जेक्शन नहीं लेना है, नोज़ मȂ डर्ॉप डाल देनी है 
और आप िसक्योर हो गए - यह भी भारतीय साइंिटÎट्स ने िवकिसत कर िदया है,  यह हमारे 
साइंिटÎट्स की उपलिÅध है।  कहने का मतलब यह है िक हमने कोिवड से लड़ने की पूरी तैयारी 
की है, लेिकन यह वायरस बार-बार Çयटेूड होता रहता है, अपना Îवरूप बदलता रहता है।  इसमȂ 
हम सब लोगȗ की िजÇमेवारी है।  हम यह नहीं कहते हȅ िक हमने ही सब कुछ कर िदया है, हम 
कहते हȅ िक सब लोगȗ ने साथ मȂ िमलकर िकया है और आने वाले िदनȗ मȂ भी यह कर्ाइिसस आगे 
बढ़े, तो जैसे सारे देश ने एक होकर फÎटर् और सेकंड वेव का सामना िकया है, वैसे ही हम इसका 
सामना कर सकȂ , इसके िलए भारत की सरकार की ओर से हमने पूरी तैयारी कर ली है।  
       
MR. CHAIRMAN: Hon. Members, COVID Virus and COVID menace is non-
discriminatory; it favours none.  When COVID Virus is non-partisan, our combat 
baton has to be non-partisan.  This morning I sought your indulgence that the 
Members of Parliament have a decisive role to play in motivating the people, so that 
we are prepared more than ever before. 
 Returning to the discussion, now, Shri B. Lingaiah Yadav. 

 
 

GOVERNMENT BILLS - Contd. 
 

The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022 - Contd.  
 

SHRI B. LINGAIAH YADAV (TELANGANA): Mr. Chairman, Sir, I rise to support the 
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.  
  

(MR. DEPUTY CHAIRMAN in the Chair.) 
 
The Government of Tamil Nadu requested to include Narikoravan and Kurivikkaran 
communities in the List of Scheduled Tribes in the State of Tamil Nadu. On the basis 
of the recommendation of the State of Tamil Nadu and after consultations with the 
Registrar General of India and the National Commission this Bill has been brought 
before this House.  मȅ इस िबल का सपोटर् कर रहा हंू। *"Deputy Chairman, Sir, I thank 

                                         
* English translation of the original speech delivered in Telugu. 
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you for allowing me to speak on the Constitution (Scheduled Tribes) Order (Second 
Amendment) Bill, 2022. The Government of Tamil Nadu requested to  include  the  
Narikoravan  and  Kurivikkaran  communities in  the  list  of Scheduled Tribes in 
respect of the State of Tamil Nadu on the basis of the recommendation of the State of 
Tamil Nadu and after consultations with the Registrar General of India and the 
National Commission. Sir, I support this Bill. As per the census of 2011, the 
population of the Schedule Tribes has increased in the State of Telangana. Many 
years back, the Chief Minister of Telangana, Shri KCR passed an ST Reservation Bill 
increasing the reservation for scheduled tribes by 4 per cent, from 6 per cent to 10 per 
cent. The Bill was sent to the Government of India for obtaining the assent of the 
President. On behalf of the BRS Party, I request the Hon. Minister to take cognizance 
of it. 
  Sir, the Government is responsible not only for the inclusion and exclusion of 
tribal communities in the list of scheduled Tribes but the responsibility of providing 
facilities to these people is also vested with the Central Government. Sir, through you 
I would like to bring to the notice of the Central Government that, the responsibility of 
inclusion of some castes under the Tribal Category should be entrusted with the State 
Governments as the State is the local administration and is in a better position to take 
better decisions for the development of tribal communities and deliver justice to them. 
Earlier, there were only 90 Gurukul Schools in Telangana. Chief Minister K 
Chandrashekhar Rao has also increased this number to 180 schools and also 
facilitated them in many ways. The BRS Government has taken up the responsibility 
of enabling children from different tribal communities from remote villages to attend 
schools without any dropouts.  
 Sainik Schools have also been established for Scheduled Tribes in Telangana. 
Also, Atma Gaurava Bhavans with a Budget of rupees fifty lahks for each building 
were constructed for Banjaras and Adivasis in Hyderabad. A hostel facility is also 
provided for facilitating their children's education. My State Telangana has given 
importance to the education of Scheduled Tribes in all 33 districts. In the same way, 
we are providing them with the drinking water through Mission Bhagiratha. The way 
we are implementing KG to PG should also be implemented throughout the country. 
In Telangana, KCR's Government is providing electricity 24 hours, drinking water and 
irrigation facilities to the remote villages too.  
 The way KCR's Government is working for the development of Scheduled 
Tribes in the State, it should be done with the same intensity throughout the Country. 
Earlier, Shri G.V.L Narsimha Rao was saying that the people are claiming ST status 
by marriage. I would like to mention that in my State of Telangana, if a man marries a 
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scheduled tribe woman, he cannot claim ST status. It can only be claimed when a 
woman marries a man from the Scheduled Tribe community. BRS Party demands that 
the Central Government allocate more funds in the Budget for the Scheduled 
Tribes. Thank you."                 
  
SHRIMATI MAUSAM NOOR (West Bengal):  Mr. Deputy Chairman, Sir, I thank my 
party, All-India Trinamool Congress, for giving me this opportunity to speak here.   
 I rise to speak on the Constitution (Scheduled Tribes) Order (Second 
Amendment) Bill, 2022.  This Amendment adds entry 37 entry under Tamil Nadu to 
the Schedule in the Constitution (Scheduled Tribes) Order, 1950, including 
Narikovaran and Kurivikkaran Tribes to the list of STs.  
 An estimated 30,000 individuals or 8,500 families in Tamil Nadu belong to this 
community, forming 0.1 per cent of the State’s population. They were classified as 
the Most Backward Classes till now.  But, that put them in competition with more 
affluent communities.  For example, in 2005, the percentage of STs below the poverty 
line in rural Tamil Nadu was 32.1 per cent, which is below the national ST average of 
47.3 per cent; but, that of the rural OBC and others was 19 per cent.    
 The Lokur Committee in 1965 and the Joint Committee of Parliament in 1967 
had recommended the inclusion of this community, pointing out their deprived and 
vulnerable situation. In 2013, the Union Minister of Tribal Affairs, on the 
recommendation of the Tamil Nadu Government, and with the approval of the 
Registrar General of India had agreed to the proposal for inclusion of these 
communities.  Yet, it has taken nearly a decade for the Government to bring an 
amendment to include them and to extend them the benefits and safeguards which 
they require and are entitled to.   
 The 2011 Census said that 8.6 per cent of the country’s population was 
composed of tribal people, amounting to 10.4 crore people.  I urge upon the 
Government to conduct the 2021 census at the earliest so that we can update our 
data and provide benefits to our most vulnerable citizens.  There is a need to release 
the previous data of the Socio-Economic Caste Census, and conduct the 2021 SECC 
as well.  
 Let me share some data about the situation of the Scheduled Tribe people in 
today’s India.  A 2022 study by the Research Institute for Compassionate Economics 
says that life expectancy of adivasi men 5 years lower and advisai women was 4 years 
lower than the so-called upper-caste Hindus.   
 The NCRB Report of 2021 says that atrocities against the Scheduled Tribes 
have increased by 6.4 per cent and 12,159 cases of atrocities against the Scheduled 
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Tribes were pending at the end of the year.  There was also an increase in violence 
against advasi women at 26.8 per cent, with rapes against the STs, accounting for 15 
per cent of the total rape cases.  Similarly, 95.4 cases of atrocities against the STs 
were pending trial at the end of the year. 
 And, what is the Government doing? To pave way for an ecologically 
devastating NITI-Aayog-proposed project of the Andaman and Nicobar Islands 
Integrated Development Corporation, the Government has approved the destruction 
of the forest homes of the particularly vulnerable tribal group, called Shompen, and 
the Scheduled Tribe Great Nicobarese.   
 Now, new Eklavya Model Residential School guidelines also require 15 acres, 
and for the school to be set up in sub-districts where more than 20,000 ST people 
reside, comprising at least 50 per cent of the population. The Parliamentary Standing 
Committee on Social Justice and Empowerment had recommended that the criterion 
be reviewed, pointing out that many forest and hill districts would have trouble finding  
15 contiguous acres of land for setting up of schools, and scattered population of 
tribal people will have to travel far distances to access education.  I urge the 
Government to review these requirements. 
 The educational situation of Scheduled Tribe communities also raises 
concerns.  As per the 2011 Census, the literacy rate for Scheduled Tribes was 59 per 
cent as compared to 73 per cent for the general population.  The Gross  Enrolment 
Ratio(GER) of SC and ST students at the under-graduate level, standing at 23 per 
cent and 17.2 per cent respectively, is short of the national average of 26.3 per cent.   
The Central Educational Institutions (Reservations in Admission) Act, 2006, 
mandates 15 per cent, 7.5 per cent and 27 per cent quotas for SC, ST and OBC 
students.  However, the acceptance rate of applications for SC, ST and OBC in IIMs 
has been below four per cent for the past four years.  The IIM, Ahmedabad, received 
78 Ph.D applications from STs between 2018-19 and 2021-22, but only two have been 
accepted.  The IIM, Bangalore, accepted only three out of 188 applications by SCs 
and none out of the 52 applications by STs.  Only 2.5 per cent or 137 ST students out 
of 3,430 eligible applicants were admitted across all IITs in the last year.  In contrast to 
that, there are 23.51 per cent SC and 5.8 per cent ST of the total population in my 
home State of West Bengal.  According to 2011 Census reports, the STs’ literacy rate 
in India was, male -68.5 per cent and female – 49.4 per cent.   Whereas the West 
Bengal STs literacy rate was male – 74.15 per cent and female – 43.51 per cent.  We 
have put in place an SC/ST Pension Scheme to take care of the vulnerable elderly in 
these communities.  We have also established various lending programmes to help 
grow entrepreneurship in these communities.  Bengal is the only State in India where 
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a dedicated Scheduled Caste Advisory Council has been set up.  This is our vision for 
the welfare of the Scheduled Caste, which is sadly not being mirrored at the Union 
level. Our Constitution recognises group identity and its importance for social 
empowerment of the marginalised.  Via these provisions, the Constitution balances 
between the history of injustice faced by certain groups, and personal liberty.  People 
must be given an assertion of their group identity.  Treating every person as an 
individual would not be sufficient to gain equality and equity of personhood, as it will 
ignore their different lived realities and caste/tribe identity which require the protection 
of law.  It is the duty of the State to ensure these protections reach people in the best 
way possible, in both letter and spirit.  Thank you. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, this is one of the rarest 
opportunities we get, to support a Bill moved by this BJP Government. I stand to 
support, on behalf of the DMK party, the Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill, 2022. This Bill provides for the inclusion of two  
communities,  Narikoravans and Kurivikkarans,  in the Scheduled Tribes List.   
 At the outset, we would like to thank our hon. Chief Minister of Tamil Nadu, 
Mr. M.K. Stalin, who has written a letter to the Prime Minister explaining the deprived 
conditions of these two communities and their vulnerability, and requested to include 
these two communities under the Scheduled Tribes List.   We are also thankful to the 
hon. Prime Minister, Narendra Modiji,  for having brought this Bill, including these two 
communities.  Sir, it is a very great step.  I have something else to say.  Before that, I 
would have moved an amendment to this Bill, which would have been conceded to by 
the Government also. 
 
3.00 P.M. 
 
But I didn't do that because if at all it has been accepted by the Government, and, if it 
is passed here, it has to go to the Lok Sabha again.  Sir, since such a historical move 
after so many long years has been brought in, I didn't want to give an obstruction.  
So, I would like to make it as a request, before the Minister, to keep it in 
consideration. It need not be through an amendment because I didn't also move it. It 
could be brought while framing the rules. The main thing, Sir, is the nomenclature.  It 
is the 'Narikoravan' and 'Kurivikkaran'.  It is a disrespectful manner of calling a 
person. In the least, my acquaintance with Hindi in these past two decades, it is like 
the difference between 'tum' and 'aap'.  That's it.  It could be 'Narikoravar' and 
'Kurivikkarar'.  That is the last letter of these two nomenclatures.  Instead of 'n', it 
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could be replaced with 'r'. That would treat those communities with respect.  I 
request the Minister to take it into consideration and do that while framing the rules.  
Sir, this is very, very important.  
 Sir, I am very sorry to say that after seven decades of Independence and 
becoming a Republic, now only we are identifying some communities to be brought 
under the 'Tribes'.  ...(Interruptions)... For that, I have already thanked.  
 
MR. DEPUTY CHAIRMAN: Please.  
 
SHRI TIRUCHI SIVA:  That too because of our Chief Minister who had represented to 
the Prime Minister.  This is not politics, Sir. This is about a community.  Mr. 
Narasimha Rao, my esteemed colleague, was telling only 'just 27,000'.  It is 27,000 
precious human lives.  Even for one or two persons who are suffering, languishing in 
another country, we are trying so much to evacuate them. These 27,000 or their 
population census has yet to be arrived at, because now only they are going to get...  
...(Time-bell rings)...  
 May I remind you, Sir, that when the BAC met last time with regard to these 
Bills, I suggested that all the Bills could be taken up for four hours, but the Leader of 
the House said that every Bill will be given two hours and those who are from those 
respective States, will be given more time, and the Parliamentary Affairs Minister also 
accepted that.  So, please consider it. This is a Bill with regard to our State.  

So, Sir, we are identifying them only now.  Tribal people are our ancestors. We 
would have also been -- once our ancestors would have been tribals only. They live 
with the nature; they are the protectors of the nature, but, Sir, because of 
industrialization and mining operations, so many tribal villages have been totally 
uprooted. Now, that they are deprived of their livelihood, their way of living, and they 
are not able to mix with the mainstream, how sad it would have been! It is banned all 
these years. And especially, in the same House -- I remember very well, Sir, and, if 
you want, I can lay the document -- in the same December, 2015, I had raised the 
same issue because everyone knows that in the 1871 Act of British Rule, they were 
under the Criminal Tribes Act because the British wanted to keep them as slaves or to 
control them.  Later, after Independence, that Act was repealed, and a Committee, a 
high-level Committee, under B.S. Lokur was appointed, and that Committee has 
recommended that these two communities should be included. Later it has not 
happened.  But in 2013, the then Minister of Tribal Affairs introduced the Bill.  That 
couldn't be passed because of the dissolution of Lok Sabha. So, in 2015, I made a 
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reference here to include these two communities. At last, it has come now.  Thanks 
to our Chief Minister and our present Prime Minister.  
 Sir, understanding our situation, this is a message to our people there.  These 
people are nomadic.  They were living by way of hunting.  Now, hunting has been 
banned. So, they don't have any other way of living. I know, Sir, some youth in this 
community who have been graduated with an engineering degree but they are not 
getting employment because of the reservation. But now this Bill provides them that 
they come under the Scheduled Tribe, they will be eligible. Sir, why we are telling all 
these things is because we have miles to go even now.  We have to bring out many 
other communities.  Through this reservation, by way of bringing them under this 
order, by way of including them as Scheduled Tribes, so many will be benefited.  So, 
Sir, this community which has been a deplored community all these years, now, Sir, 
this Bill enables it, I have to support it.  I had a lot to say.  But you are nodding your 
head. That makes me to understand.  
 
MR. DEPUTY CHAIRMAN: You have two more speakers.  
 
SHRI TIRUCHI SIVA:  Of course, Sir, but only Tamil Nadu is more concerned and we 
accept it and I have nothing more to say.  Simply, I would like to say that much more 
has to be done to bring up this community.  The reservation policy alone has helped 
those who have been downtrodden, suppressed, sidelined and discriminated.  It is 
the right place to mention that the First Amendment to the Constitution was brought 
in for reservation to the Scheduled Castes and Tribes by way of our struggle in Tamil 
Nadu by Periyar Anna Kalaignar and Kamaraj.  Now, these steps have been moving 
forward and I thank the Government for having conceded to the request of our hon. 
Chief Minister.  These two communities are going to flourish in the coming days and 
much more has to be done.   Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN:  Now, Shri Sant Balbir Singh.   Yes, Shri Devegowdaji, do 
you want to say something? 
 
SHRI H.D. DEVEGOWDA (Karnataka):  Sir, since this Bill was passed in the Lok 
Sabha, in the morning, I wanted to meet the hon. Chairman to explain what has 
happened in Karnataka, not to abuse any Government.  It is a sin that I have 
committed by coming to Rajya Sabha.  That is the mistake I have made.  What has 
happened in Karnataka is that a street fight is going on there on this very same Bill.  
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MR. DEPUTY CHAIRMAN:  Devegowdaji, regarding communities in Karnataka, it is in 
the Fourth Amendment Bill.  
 
SHRI H.D. DEVEGOWDA:  Sir, I am from Karnataka.  When will your goodself tell me 
to rise up, with your own permission?  If you don't allow me, what for should I sit 
here? 
 
MR. DEPUTY CHAIRMAN:  I will allow you to speak when the Amendment relating to 
Karnataka comes up for discussion.  Okay, you can speak.  
 
SHRI H.D. DEVEGOWDA:  Sir, this reservation Bill is for only one community.  There 
are so many other communities left.  Even in this Kuruba community, only one 
community has been included.  I want to remind the House that we have to be 
honest.  Even in Kuruba, there are so many communities which have been left out.  
We want these communities to be brought under reservation. But only one 
community, that is, Kadu Kuruba, has been included.  Like that, there is Jenu Kuruba 
community. They have made a mistake.  Now, other than that, there are other 
fishermen communities in the State, like Besta, Koli Dhor and Mogaveera.  The 
Government of Karnataka has recommended so many times, but they have not even 
considered that.  They are the poorest of the poor.  But, the demand has not been 
met, and this discrimination is going on.  The so-called left hand is of the poorest 
community. Sir, today, so many communities have been fighting on the streets.  All 
these communities have been fighting for the last thirty-forty years.  You all know that 
in Andhra, Chandrababu Naidu straightway took a stand regarding the Madigas.  I am 
sorry to say that. They went to the Supreme Court.  The Supreme Court said that it 
has to be decided by the Parliament and directed them to go to the Parliament. 
 When the matter came up in Parliament, it was said that this matter has to be 
taken up by the State Government.  The State Government has taken a decision but 
here the matter was pending.  I do not want to say all the things.  I know what is 
going on in the country.  Some of the States requested you to allow them.  You are 
hearing everything.  
 Today, Kuruba community want to be included in the Constitutional 
(Amendment) Bill and that Constitutional Amendment will be adopted.  This matter is 
here. 
 Sir, I do not want to take much time but I would like to request your goodself 
that the injustice which has happened, must be set right.    Otherwise, let me tell you, 
with the permission of the House, I made a mistake by coming to this House.  I am 
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here not to challenge anybody.  A mistake was committed by me.  Both the parties 
requested including the Prime Minister, including so many others.  Nobody 
contested.  The mistake was committed by me.  I was asked to come to any House.  
I am so sorry to say that unless these things are set right, it won't help.  Even in 
Kuruba community and other communities, there are so many issues.  This Bill has 
come but they have committed a mistake.  In Kannada, there is a saying:  "Street 
fight". 
 We are sitting here and doing all these things.  It should be sent back to the 
State Government.  So many communities are fighting.  What are the issues?  They 
are agitated and they are sitting on dharna in Belgaum.   Please, Sir.  I request the 
Government that for the mistake that has been committed, this Bill should go back to 
the State Government and it should be set right.  This matter should be sorted out...  
... and then come back to the Lok Sabha or the Rajya Sabha to wriggle out the 
problems.  That is the only request I want to make.  I don’t want to comment on the 
State Government or the Central Government.  This is my humble request.   
 Lastly, what the Prime Minister has said from day one on the Covid issue and 
the advice of the Government on Covid issue, I have gone through it.   But I have 
never commented on one issue so far as Covid is concerned.  I listened to the 
Statement of the hon. Health Minister.   He has taken advance action because so 
many countries are suffering.  He himself has taken the decision.  I totally agree with 
what our hon. Health Minister has said.  India is always well ahead of neighbours on 
matters of control of even diseases or things like that.    Anticipating all these things, 
the hon. Prime Minister takes these decisions.  I never commented on what decision 
he has taken throughout.  I appreciate the advance action taken by the hon. Health 
Minister.  I fully support him on the issue of Covid.  Whatever steps the Government 
has taken or is going to take, I will stand by them.  Thank you.     
 
SHRI SANT BALBIR SINGH (Punjab):  *"Hon.  Deputy Chairman Sir, thank you very 
much and my affectionate greetings to all. I am going to speak for the first time and 
therefore, be considerate towards me."  
 
Ǜी सुशील कुमार गुǔा : सर, यह इनकी फÎटर् Îपीच है, मेडन Îपीच है। ...(Ëयवधान)... 
 

                                         
 English translation of Kannada portion. 
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SHRI SANT BALBIR SINGH: *"I wish to make this request that I am going to speak 
for the first time and speaking also on a Bill through which something is being given to 
some poor castes. So I would say that it is my good fortune and I fully support this Bill 
and our Party also supports this. Good deeds should be done through consensus but 
certain things, Mr. Deputy Chairman Sir, through you, I wish to share with everyone. 
That is that as the Gurbani tells us, that the entire world has been formed by the One 
divine power and that, all are equal. So now, on our planet, though we have entered 
the age of science but even now, we have not been able to fully do away with the 
caste system or the feeling of high and low. This is also there because for a long time, 
all the schemes that we have been making, are for the poor, the tribals or the poor 
who have been dwelling in the forests; all the schemes we have been making for the 
poor only but unfortunately, even then when we look outside,  around every town, we 
see  such people; we feel pained when we see that jhuggies catch fire and their 
families are burnt to death. It happens because it is a small jhuggi, made with 
combustible material and it caught fire due to a lamp and as a result, their children 
also got burnt. So, today there is a need and we all talk about poverty also but to 
understand poverty, if we have actually not experienced poverty in our life then we 
can only say that that person is poor or that, he is below poverty line. But in what 
condition is he living below the poverty line, it is very necessary to understand this. 
There have been Governments here at the centre and slogans to abolish poverty have 
been raised but even then, why is this poverty visible everywhere? We need to ponder 
over this and that all the funds and all the benefits should actually reach those who are 
really poor. The benefits do not reach them that is why I have seen that even their 
basic and bare minimum fundamental right to life, of clear air, clean water and food, 
even these are not being provided. You would see near Delhi, on the sides of river 
Yamuna, wherever you see, or see near Ludhiana or on the sides of ‘Budhhe Dariya’, 
you see Kalasingya drain, Tungdabh drain on Ghaghar river- all the poor people are 
squatting at all such places where they don’t even get clean water. So my intention to 
say all this is only that all these laws are enacted for the poor people and these 
benefits should reach those poor people or the people who we have been exploiting 
till now and we have been insulting them by terming them as lowly placed, and who 
have been facing disrespect due to untouchability. So now, there is a big need and 
when we elevate them, then only will it be a proof of our richness. And this has been 
the message from our holy scriptures, Vedas, our great masters/gurus and religious 
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beliefs regard water as father, air as guru and earth as mother- such is our nation but 
in our own country, when we see their plight then it is not the doing of anyone coming 
from outside or any foreign nation. For these circumstances, our system is 
responsible and responsible are those who have run the system till now. Why doesn’t 
the water reach the last tap? There is a great need to ensure reach of education to 
those poor people who still don’t have it."  
 
MR. DEPUTY CHAIRMAN:  Just take a minute and conclude. ...(Interruptions)... 
 
SHRI SANT BALBIR SINGH: *"I am not talking about any particular caste because 
the Almighty has created all equally. This system of people being high and low came 
into being because of our thinking. The way we kept the society divided and did not 
pull these poor people out of poverty was because it became a matter of vote banks. I 
am speaking for the first time. I had informed you in the beginning. I am speaking for 
the first time." 
 
MR. DEPUTY CHAIRMAN:  No, no. You are not speaking for the first time. Please 
wind up. One minute more and please conclude. …(Interruption)… It is not a maiden 
speech as per records. ...(Interruptions)... यह मेडन Îपीच नहीं है। Ãलीज़। 
...(Ëयवधान)... बस एक िमनट और।  ...(Ëयवधान)... एक िमनट मȂ आप कन्क्लडू कीिजए।  
उसके बाद मȅ दूसरा नाम बुलाउँगा।  िसफर्  एक िमनट।  
 
SHRI SANT BALBIR SINGH: *"I thank you very much, all of you who brought this Bill, 
Mr. Minister who incorporated these castes into the Schedule but there is a special 
need that all the benefits, financial and educational should reach them then only will 
the enacting of this law and all our efforts bear fruits. Thanks a lot everyone and my 
affectionate greetings to everyone." 
         
Ǜी उपसभापित : Ǜीमती ममता मोहंता। 
 
Ǜीमती ममता मोहंता (ओिडशा): महोदय, आपने मुझे the Constitution (Scheduled Tribes) 
Order (Second Amendment) Bill, 2022 के ऊपर बोलने का जो मौका िदया है, इसके िलए 
धन्यवाद।  यह िबल तिमलनाडु के निरकुरवन और कुरुिवक्कारन सÇĢदाय को एसटी िलÎट मȂ 
शािमल करने के बारे मȂ है।  

                                         
* English translation of the original speech delivered in Punjabi. 
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 महोदय, मȅ ओिडशा के आिदवासी िजला मयरूभजं से आयी हँू।   हमȂ बहुत गवर् है िक 
वतर्मान मȂ हमारे देश की Ģथम मिहला तथा महामिहम राÍटर्पित जी इसी टर्ाइबल समाज से आयी 
हȅ।   मȅ अपनी पाटीर् बीजू जनता दल की तरफ से इस िबल का समथर्न करती हँू।   
 महोदय, मȅ तिमलनाडु के साथ अपने राज्य ओिडशा के बारे मȂ कुछ बोलना चाहती हँू।  
ओिडशा की 62 Ģजाितया ँशेǹूÊड टर्ाइÅस हȅ और बहुत सारे सÇĢदाय हȅ, िजनको एसटी िलÎट मȂ 
शािमल करना बहुत जरूरी है।ये लोग अपने मौिलक अिधकार व सुिवधा पाने से वंिचत हȅ।  
 सर, ओिडशा सरकार अपनी सभी योजनाओं मȂ आिदवािसयȗ को अगर्ािधकार देती है तथा 
आिदवािसयȗ के सामािजक एवं आिर्थक िवकास के िलए नई-नई योजनाए ंभी शुरू कर रही है, 
लेिकन कुछ सÇĢदाय हȅ, िजनको आिदवासी का दजार् नहीं िमलने के कारण उनका िवकास नहीं 
हो पा रहा है। इस बीच ओिडशा सरकार ने 169 सÇĢदायȗ को आिदवासी सÇĢदाय मȂ शािमल करने 
के िलए िसफािरश की थी। ओिडशा सरकार के मान्यवर मुख्य मंतर्ी Ǜीयुƪ नवीन पटनायक जी ने 
भजंपुरान, भƪा, दुरुआ, कोलगंा, नगेिसया, पाबा, खंडायत, भइुया, तामुिरया, चÇपुआ कमार, 
कंिधया आिद सÇĢदायȗ को आिदवासी सÇĢदाय मȂ शािमल करने के िलए भारत सरकार के 
जनजातीय कायर् मंतर्ालय को पतर् िलखा था। इस सबंधं मȂ जनजातीय कायर् मंतर्ालय से अभी तक 
कोई जवाब नहीं िमला है।  
 सर, सभी वगș को समान भागीदारी और न्याय िमले - यह सरकार की  िजÇमेदारी है। 
ओिडशा समेत पिÌचमी बगंाल और झारखंड मȂ लाखȗ की सखं्या मȂ 'कुमीर्' सÇĢदाय के लोग रहते 
हȅ और ये लोग कई दशकȗ से अपने हक के िलए सघंषर् करते आ रहे हȅ। 'कुमीर्' लोग भी 
आिदवािसयȗ की तरह भारत के मूल िनवासी हȅ। वे आकृित नहीं, बिÊक Ģकृित की पूजा करते हȅ 
और आिदवासी की तरह जीवनयापन करते हȅ। 1931 मȂ 'कुमीर्' सÇĢदाय शेǹूÊड टर्ाइÅस की 
िलÎट मȂ था, लेिकन 1950 के आदेश मȂ 'कुमीर्' सÇĢदाय को एसटी िलÎट से हटा िदया गया। इसके 
कारण 'कुमीर्' सÇĢदाय के लोग अपने मौिलक अिधकार पाने से वंिचत हȅ।  
 सर, ऐसे ही काफी सालȗ से ओिडशा के 'पुरान' सÇĢदाय को एसटी िलÎट मȂ शािमल 
करने की िडमाडं की जा रही है। झारखंड राज्य मȂ 'पुरान' सÇĢदाय को एसटी िलÎट मȂ शािमल 
िकया गया है। यह बहुत खुशी की बात है, लेिकन ओिडशा का 'पुरान' सÇĢदाय एसटी िलÎट मȂ 
नहीं है। सर, यह तो नाइंसाफी हुई है। क्या झारखंड के 'पुरान', 'पुरान' हȅ और ओिडशा के 
'पुरान', 'पुरान' नहीं हȅ? ये लोग आपस मȂ शादी-Åयाह आिद सब कुछ करते हȅ। 
 सर, इन 'कुमीर्', 'पुरान' और बाकी सब सÇĢदायȗ को एसटी िलÎट मȂ शािमल करके इन्हȂ 
एसटी का दजार् िदया जाए, िजससे ये लोग सामािजक न्याय के साथ अपने अिधकार व सुिवधा का 
उिचत उपयोग कर पाएँ, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: Now, Dr. V. Sivadasan; not present. Then, Dr. M. 
Thambidurai.  
 
DR. M. THAMBIDURAI (Tamil Nadu): Hon. Deputy Chairman, Sir, I rise to speak, on 
behalf of AIADMK, on the present Bill, the Bill, which paves the way for amendment in 
the list of Scheduled Tribes to include 'Narikuravan' and 'Kurivikkaran' Communities 
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of Tamil Nadu.  I proudly say that this is yet another example of our hon. Prime 
Minister Shri Narendra Modi's commitment to social justice through which alone 
economic justice and poverty alleviation can be established in our country.  
 Sir, I would be failing in my duty if I don't pay tributes to the Dravidian 
movement and its leaders like Thanthai Periyar, former Chief Minister Anna, former 
Chief Minister, Puratchi Thalaivar MGR, former Chief Minister, Puratchi Thalaivi Amma 
and former Chief Minister Shri Edappadi Palaniswami, who along with many other 
reformists dedicated their lives to establishing social justice, making SCs, STs and 
OBCs of this country benefit through reservation in educational and job opportunities 
in the Government sector.  
 Sir, fishing is also hunting in the sea.  Therefore, there is a demand in Tamil 
Nadu that fishermen have to be included in the tribal communities.  Valmiki 
community, Bodugar community, Oddar community and Kuruba community must be 
included in the list of Scheduled Tribes.   

Sir, as we see in the history of free India, the concept of reservation in 
education and jobs for the socially and educationally backward, and deprived people 
is the greatest contribution of the Dravidian movement.   It looks like the word 
'Dravadian' is not understood properly and there may be a few uncomfortable about 
its usage.  So, nomenclature of 'Dravidian' was not given by some foreigners and it is 
not just we in Tamil Nadu say 'Dravidian'.  Every time an Indian sings the National 
Anthem, he accepts the vision of its author, Shri Rabindranath Tagore, who wrote 
'Dravida Uthkala Banga'. Sir, you know very well, whether it be reservation in 
education and job opportunities, or, nutritious, cooked meal under the school 
children scheme -- which our hon. Supreme Court has, in fact, applauded and asked 
all States to emulate, and the United Nations Organization has also acknowledged as 
a milestone in removing poverty and hunger leaders of the Dravidian Movement were 
the ones who contributed these and several other thoughts for establishing social 
justice and through which economic justice can be achieved, and this has been 
established on a large scale in our country.   

 
[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.] 

 
 The Narikurava and Kurivikkara communities are not just 30,000, but there are 
a lot of people there.  Our former Chief Minister Puratchi Thalaivar M.G.R. was very 
affectionate to the Narikurava and Kurivikkara communities.  When he became the 
Chief Minister of Tamil Nadu in 1977, on the very first day in office at St. George Fort, 
M.G.R. allowed them to come and see him at the Secretariat, and he got blessings 
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from them.  He portrayed himself as Narikuravan in so many films, you know very 
well.   

Sir, I want to once again thank our hon. Prime Minister who has taken a lot of 
efforts to see to it that our backward class people get all the benefits.  He has brought 
many reservation policies and I want to make it very clear, especially, about our 
Dravidian Tamil Nadu culture.  Wherever our hon. Prime Minister goes, he speaks 
about our Tamil culture.  Also, because the Dravidian Movement brought so many 
reforms in the society in Tamil Nadu, that is our culture and we have to protect it.  
Therefore, I once again thank hon. Prime Minister Modiji for bringing this Bill and 
including these tribal communities.  

I once again request to include fishermen community of Tamil Nadu and other 
communities, which we are requesting to include, because fishing is also hunting in 
the sea.  Therefore, there is a demand. I would request the hon. Minister to consider 
including the fisherman community in the ST list.  Thank you.  

    
Ǜी रामजी (उǄर Ģदेश) : मान्यवर, आपका धन्यवाद िक आपने मुझे इस महत्वपूणर् िबल पर 
बोलने का अवसर िदया। इसके साथ ही, मȅ अपनी पाटीर् की मुिखया, आदरणीय बहन कुमारी 
मायावती का भी आभार Ëयƪ करना चाहता हँू।  

मȅ "सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा सशंोधन) िवधेयक, 2022" के 
समथर्न मȂ खड़ा हँू। मान्यवर, तिमलनाडु की दो जाितयȗ, निरकुरवन और कुरुिवक्कारन, इन 
दोनȗ जाितयȗ को आज अनुसूिचत जनजाित मȂ शािमल कर िलया गया है, जो मुख्यत: कुिंरजी 
पहािड़यȗ पर रहती हȅ। मान्यवर, इस अनुसूिचत जनजाितयȗ की िलÎट मȂ आने के बाद इन्हȂ मेजर 
फायदे िमलते हȅ। उन मेजर फायदȗ मȂ Îकॉलरिशप होती है, ओवरसीज़ Îकॉलरिशप होती है, 
नेशनल फैलोिशप होती है, ÎटूडȂट्स के िलए होÎटल होता है और नौकरी मȂ िरज़वȃशन होता है। 
मान्यवर, यहा ँपर माननीय टर्ाइबल िमिनÎटर बठेै हुए हȅ, मȅ उन्हȂ आपके माध्यम से बताना चाहता 
हँू िक अभी कȂ दर् सरकार मȂ आिदवािसयȗ की 75,000 नौकिरया ँबाकी हȅ, अनुसूिचत जाित की डेढ़ 
लाख नौकिरया ँबाकी हȅ और ओबीसीज़ की दो-ढाई लाख के आस-पास नौकिरया ँबाकी हȅ। ये 
वेकैन्सीज़ खाली पड़ी हȅ। मान्यवर, आप इन्हȂ भी भरवाने का काम करȂ। 

इसके साथ ही, मȅ माननीय मंतर्ी जी से कहना चाहता हँू िक उǄर Ģदेश मȂ एससी-एसटी 
छातर्ȗ के िलए 2003 मȂ एक Îकीम लाई गई थी, िजसमȂ एससी-एसटीज़ के गरीब छातर्ȗ के िलए 
ज़ीरो फीस पर एडिमशन की ËयवÎथा की गई थी और उस वƪ बहन कुमारी मायावती जी ने 
उनके उत्थान के िलए काम िकया था। उस Îकीम से अभी तक लाखȗ छातर् लाभािन्वत हो रहे थे। व े
पढ़ने के बाद डॉक्टर, इंजीिनयर, आईएएस, आईपीएस बने, तमाम बड़े-बड़े अिधकारी बने, 
लेिकन उस योजना को वहा ँकी मौजूदा सरकार ने बदं कर िदया है। मȅ माननीय मंतर्ी जी से कहँूगा 
िक उǄर Ģदेश की सरकार को भी एक िदशािनदȃश जारी कराएं िक जो एससी-एसटीज़ के ज़ीरो 
फीस पर एडिमशंस हो रहे थे, उन एडिमशंस की ËयवÎथा को पुन: बहाल कराया जाए।  
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 मान्यवर, आंधर् Ģदेश मȂ 2014 मȂ िरऑगर्नाइज़ेशन हुआ और आंधर् Ģदेश को दो भागȗ-आंधर् 
Ģदेश और तेलगंाना मȂ बाटं िदया गया। उस वƪ सरकार ने कहा िक हम दो सȂटर्ल टर्ाइबल 
यिूनविर्सटीज़ बनाएंगे और उन्हȗने एक सȂटर्ल टर्ाइबल यिूनविर्सटी िवजयनगरम, आंधर् Ģदेश मȂ 
Îथािपत कर दी, लेिकन तेलगंाना मȂ यिूनविर्सटी Îथािपत नहीं हो पाई। तेलगंाना का आिदवासी 
समाज आज भी बहुत दयनीय हालत मȂ रहता है। न उनके पास िशक्षा है, न रोजगार है। करीब 40 
लाख लोग यह िडमाडं कर रहे हȅ िक वहा ँपर सȂटर्ल टर्ाइबल यिूनविर्सटी खोली जाए। इसके िलए 
वहा ँके मुलुगु िडिÎटर्क्ट मȂ 335 एकड़ जमीन भी दे दी गई है, लेिकन सारा काम फाइलȗ पर ही 
चल रहा है। इससे टर्ाइबल समाज को फायदा नहीं होने वाला है। चूिँक माननीय मंतर्ी जी के पास 
टर्ाइबल अफेयसर् िमिनÎटर्ी है, इसिलए मȅ उनसे कहना चाहँूगा िक तेलगंाना Îटेट मȂ जÊद-से-
जÊद सȂटर्ल टाइबल यिूनविर्सटी खोलने का Ģावधान िकया जाए और उसे जÊद-से-जÊद खोला 
भी जाए।मान्यवर, मȅ आपसे एक और छोटी सी बात कहना चाहता हँू, जो िक कÇÃलȂट भी है और 
िरक्वेÎट भी है।   
 मान्यवर, बाबा साहेब डा. अÇबेडकर जब अपने जीवन मȂ सघंषर् कर रहे थे तो कागेंर्स ने 
उनके राÎते मȂ जगह-जगह पर रोड़े अटकाए, उनके राÎते मȂ जगह-जगह पर काटेँ िबछाने का 
काम िकया।  आज जब बाबा साहेब हमारे बीच मȂ नहीं हȅ, तो उनको मानने वाले लोगȗ ने उनकी 
मूिर्त मȂ अपनी पूरी आÎथा और िवÌवास िदखाया।  मान्यवर, बाबा साहेब की मूिर्त ससंद के Ģागंण 
मȂ भी लगी हुई है और बाहर भी लगी हुई है।  बाबा साहेब की मूिर्त के आस-पास कूड़ा-करकट पड़ा 
रहता है और वहा ँपर कूड़े वाले ठेले इकƻे िकए जाते हȅ, जो बरदाÌत के बाहर की बात है।   

मान्यवर, मȅ इसके िलए भी आपके माध्यम से सरकार से कहना चाहता हँू िक जÊद से 
जÊद इन चीज़ȗ को देखा जाए और वहा ँसे गंदगी हटाने की ËयवÎथा की जाए, धन्यवाद। 

 
SHRI G. K. VASAN (Tamil nadu):   Sir, I am thankful to the Central Government and 
our hon. Minister for understanding the reality.  It has been a long wait for Narikuravar 
and Kurivikkaran communities to come to the mainstream.  Today we, from Tamil 
Nadu, are all happy that the Government of India has recognized them, the right and 
honour of the Narikuravar community to ensure their socio-economic development.  
This community has remained backward for a very long time and they did not get 
access to education, healthcare and other social sector benefits.  It has been a long 
pending demand across political forum in Tamil Nadu which has come to reality 
today.  We all understand that the Government of India is also keen on inclusive 
development of all sections of ST and SC besides implementing new welfare schemes 
for these kinds of communities.  This particular Bill, Narikuravar community as 
Scheduled Tribe in the Constitution, will enable the Narikuravar community to avail the 
benefits of reservations and other welfare schemes which were not previously given to 
them and now they will get it from the Government.   

Sir, I would like to say from the Tamil Nadu side that there are other 
communities like fishermen, Valmikis, Badagas, Kurumans in the list of Scheduled 
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Tribes which they want.  I hope the Government will consider these demands 
positively and bring the necessary Bill before Parliament within the time frame.  Sir, 
this is my last point before concluding. I would like to make an appeal to the hon. 
Minister.  When more communities get added to the ST list, the number of people 
who get covered by the welfare benefit also goes up.  Therefore, there should be a 
corresponding increase in the funding of the welfare schemes to these communities 
so that there is no reduction in the benefits that accrue to the Scheduled Tribe 
people.  With these words, on behalf of my party, Tamil Maanila Congress 
(Moopanar), I extend my whole-hearted support to the Constitution (Scheduled 
Tribes) Order (Second Amendment) Bill.  Thank you. 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Shri Kanakamedala 
Ravindra Kumar; not present.  Shrimati Vandana Chavan; not present.  Shrimati 
Mahua Maji.   
 
Ǜीमती महुआ माजी (झारखंड) : माननीय वाइस चेयरमनै सर, आपने मुझे बोलने का अवसर 
िदया, इसके िलए आपका धन्यवाद।  आज मȅ the Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill पर बोलने के िलए खड़ी हुई हँू।  मȅ तिमलनाडु के कुछ समुदायȗ को 
शेǹूÊड टर्ाइÅस की सूची मȂ शािमल िकए जाने का Îवागत और सराहना करती हँू।  इससे ये 
समुदाय सिंवधान ĢदǄ अिधकारȗ तथा सुिवधाओं का लाभ उठा सकȂ गे।  लेिकन दूसरी ओर, 
झारखंड के आिदवािसयȗ के अपने अिÎतत्व, अपनी आइडȂिटटी की रक्षा के िलए लÇबे समय से 
चली आ रही 'सरना धमर् कोड' की मागँ की केन्दर् सरकार अनदेखी कर रही है। ...(Ëयवधान)... 
झारखंड राज्य मȂ आिदवािसयȗ की जनसखं्या मȂ भारी िगरावट आई है।  वषर् 1931 मȂ इनकी 
जनसखं्या 38.3 Ģितशत थी, जो वषर् 2011 मȂ घटकर 26.02 परसȂट हो गई थी।                       
वे सिंवधान मȂ आिदवािसयȗ को िदए गए अिधकारȗ एव ं सुिवधाओं से भी विंचत हो जाते हȅ। कई 
आिदवासी सगंठन इसे लेकर आवाज़ उठाते रहे हȅ। इन्हीं वजहȗ से वषर् 2021 मȂ माननीय हेमन्त 
सोरेन जी की सरकार ने सरना धमर् कोड िबल को कैिबनेट से पास करके कȂ दर् सरकार को भेजा 
है, तािक अलग धमर् कोड िमल जाने पर इनकी पूरी जनसखं्या की िगनती की जा सके और 
सिंवधान ĢदǄ अिधकार िमलने मȂ आसानी हो। मगर कȂ दर् सरकार ने अभी तक सरना धमर् कोड 
िबल को पास नहीं िकया है। पारÇपिरक रूप से आिदवासी खुद को िहन्दू नहीं मानते हȅ। वे Ģकृित 
की पूजा करते हȅ, वे वृक्ष, पहाड़ और अलौिकक शिƪयȗ की पूजा करते हȅ। जनगणना के वƪ धमर् 
के एक कॉलम मȂ आिदवािसयȗ को Îवयं को 'अन्य' की कैटेगरी मȂ रखना पड़ता है, जो उन्हȂ पसंद 
नहीं है। उनका मानना है िक उनका धमर् 'आिद धमर्' है, जो सबसे Ģाचीन धमर् है, िफर कȂ दर् सरकार 
ǎारा उनके धमर् को क्यȗ मान्यता नहीं दी जा रही है? वषर् 2011 की जनगणना मȂ करीब 79 लाख से 
ज्यादा लोगȗ ने धमर् के कॉलम मȂ 'अन्य' भरा, जबिक 49 लाख से ज्यादा लोगȗ ने 'अन्य' नहीं, 
बिÊक 'सरना' भरा। इन 49 लाख लोगȗ मȂ से 42 लाख लोग झारखंड के रहने वाले थे। बगंाल और 
ओिडशा के करीब सवा चार लाख लोगȗ ने भी 'सरना' भरा। झारखंड मȂ 32 जनजाितया ंरहती हȅ, 
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िजनमȂ 7 िĢिमिटव टर्ाइÅस हȅ। अत: यह समझा जा सकता है िक झारखंड की िकतनी बड़ी 
जनजातीय आबादी 'सरना धमर् कोड' चाहती है।  
 सघं Ģमुख मोहन भागवत जी ने कुछ वषर् पहले यह सलाह दी थी िक आगामी जनगणना मȂ 
धमर् वाले कॉलम मȂ आिदवासी अपना धमर् िहन्दू िलखȂ। इसके िलए सघं देश भर मȂ अिभयान 
चलाएगा। उससे पहले वषर् 2015 मȂ भी आर.एस.एस. के... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आप िवषय पर बोिलए।  
 
Ǜी दीपक Ģकाश : सर, यह िबल का िवषय नहीं है।  
 
Ǜीमती महुआ माजी : उनका यह कहना था िक 'सरना' कोई धमर् नहीं है, 'िहन्दू' धमर् है। इसीिलए 
वषर् 2011 की जनगणना से पहले 'सरना धमर् कोड' की मागं के िलए आंदोलन हुआ था।   
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : धन्यवाद, महुआ जी। 
 
Ǜीमती महुआ माजी : सर, हमारा यह सवाल है िक क्या रूिंलग पाटीर् पोिलिटकल फायदे के 
िलए...(Ëयवधान)...  
 
 उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आप िवषय पर बोिलए।  
 
Ǜीमती महुआ माजी : इस िबल को क्यȗ Îथिगत कर रही है, ...(समय की घंटी)... क्यȗ यह िबल 
नहीं ला रही है।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Shri Sandosh Kumar P 
– Not present.  Shri M. Mohamed Abdulla. केवल एम. मोहÇमद अÅदुÊला जी की बात 
िरकॉडर् पर जाएगी।  
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Mr. Vice-Chairman, Sir, I thank you for 
the opportunity given to speak in this august House on The Constitution (Scheduled 
Tribes) Order (Second Amendment) Bill, 2022, which proposes to include 
Narikoravan and Kurivikkaran communities in the list of Scheduled Tribes in the State 
of Tamil Nadu.   
 I really welcome this Bill as it deals with social engineering.  It proposes to 
include some of the people of this country who were marginalized even now due to 

                                         
 Not recorded. 
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hierarchical social system based on underlying notion of purity and pollution which 
further denies mass participation in the development of the nation. 
 Sir, as my floor leader, hon. Tiruchi Siva Anna, has said that even after 72 
years of our Constitution, we are still identifying the marginalized communities to be 
added under Scheduled Castes and Scheduled Tribes from each State. 
 Our veteran leader, Dr. Kalaignar, raised a request to the Union Government in 
2013 for including Narikuravar community in the ST List.  Sir, DMK, in its Election 
Manifesto, in 2021, had assured that the Union Government will be urged to accord 
ST status for Narikuravar community.  As assured, our beloved leader, hon. Chief 
Minister, Thalapathi M.K. Stalin, after assuming charge as the Chief Minister, had 
written a letter to the hon. Prime Minister to place Narikuravar under ST category.  
 Our hon. Chief Minister, Thalapathi M.K. Stalin, had personally visited 
habitations of the community a few months back to create public awareness about 
difficulties faced by such oppressed communities across the nation and to expose the 
sad truth that all social upliftment opportunities are denied to them by the so-called 
upper castes which are enjoying the maximum privileges in the country and deny all 
benefits to that community. This was pointed out by Smt. Mausam Noor also and 
thereby reassured the community that the issue will be taken up with the Union 
Government.It was reassured that the issue will be taken up with the Union 
Government.  Due to continuous efforts of our leader, Shri M.K. Stalin, the 
announcement has come at a time when DMK is celebrating its ‘Mupperum Vizha’.  
Sir, this announcement will provide social justice to the youth of Narikovaran 
community in education and employment.  ...(Time-Bell rings)...  
 Sir, I would like to remind this august House that in 2016 our beloved leader, 
ex-Chief Minister of Tamil Nadu, Dr. Kalaingar, had requested our hon. Prime 
Minister to include the fishermen community also in the Scheduled Tribes List.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Thank you.   
 
SHRI M. MOHAMED ABDULLA:  Sir, before I conclude, I would again like to highlight 
the yeomen services rendered, in this regard, by our leaders, Dr. Kalaingar and 
Thalapathy M.K. Stalin, for the rights of the oppressed.  
 Fishermen are also one of the most deprived and vulnerable communities in 
India.  And, therefore, deserve all the constitutional protection.  
 So, while supporting this Bill, I call upon the Union Government to expedite the 
inclusion of fishermen community in the Scheduled Tribes list.  

126 [RAJYA SABHA]



DR. K. LAXMAN (Uttar Pradesh):  Thank you, Sir, for allowing me to speak on the 
Constitution (Scheduled Tribes) Order (Second Amendment) Bill. 
 Particularly, for the last few days we have been witnessing how Modiji’s 
Government has given due importance to the oppressed, depressed, and neglected 
communities by introducing Bills pertaining to Karnataka, Tamil Nadu, Himachal 
Pradesh, and Chhattisgarh.  As pointed out, the Narikovaran and Kurivikkaran tribes 
of Tamil Nadu have merely 27,000 population.  In spite of that Modiji has taken a 
decision to include these communities in the ST list.  This shows the concern of the 
Modiji’s Government towards the oppressed sections of the society.  We all know, 75 
साल की आज़ादी मȂ लगभग 50 साल से ऊपर कागेंर्स ने हुकूमत की और ज्यादा समय तक एक ही 
पिरवार सǄा मȂ था। कागेंर्स ने िपछड़े, दिलत, वंिचत, शोिषत, पीिड़त, अनुसूिचत जनजाित के 
लोगȗ को िकस तरह से वंिचत िकया, यह तो   इितहास है, लेिकन मोदी जी की सरकार मȂ अंितम 
पिंƪ मȂ बठैने वाले लोगȗ के िहत के िलए सोचा जा रहा है, irrespective of cast, creed, 
religion, region, and language, much importance and due importance is being given 
to these sections. इस बीच मुसलमान समाज के अंदर जो भी िपछड़े हȅ, दिलत हȅ, जो पसमादंा 
कहलाते हȅ, उन लोगȗ के िहत के िलए भी आज मोदी जी सोच रहे हȅ।  इस बीच सरकार के माध्यम 
से हमारे बीच हमारे भाई गुलाम अली जी को जÇमू-कÌमीर से, जो गुजर्र मुसलमान के नाम पर 
जाने जाते हȅ, उनको राज्य सभा मȂ पहंुचाना मोदी जी की सोच है। This is the greatness of 
Narendra Modiji.  वे कÌमीर वैली के अंदर हमारे पसमादंा मुसलमानȗ के िहत के िलए भी सोच 
रहे हȅ।  मȅ ओबीसी मोचार्, सǄाधारी दल का राÍटर्ीय अध्यक्ष होने के नाते यह कहना चाहता हंू िक 
जब से मोदी जी ने सǄा सभंाली है, तब से बहुत ही ऐितहािसक और महत्वपूणर् िनणर्य िलए गए हȅ।  
यह ऐितहािसक पन्ने मȂ रचने की चीज़ है।  पहली बार नेशनल कमीशन फॉर बकैवडर् क्लास को, 
िपछड़ा वगर् आयोग को सवैंधािनक दजार् िदया।  सवैंधािनक दजार् देने के समय कागेंर्स पाटीर् और 
वामपिंथयȗ ने पािर्लयामȂट और राज्य सभा मȂ िकस तरह िवरोध िकया, इसके बारे मȂ जनता जानती 
है।  इसके अलावा ओबीसी के िलए कर्ीमी लेयर मȂ छह लाख वािर्षक आय थी, िजसको बढ़ाकर 
आठ लाख िकया गया। पहली बार पिÅलक सेक्टर अंडरटेिंकग्स के कमर्चािरयȗ के बच्चȗ को 
आरक्षण देने का Ģावधान भी मोदी सरकार ǎारा िकया जा रहा है।  हमारे गरीब बच्चे िसफर्  रोज़गार 
मागंने वाले ही नहीं, बिÊक रोज़गार देने वाले बने।  उसके माध्यम से वेन्चर कैिपटल फंड, जो 
िसफर्  एससी/एसटी के िलए था, 2018 से 50-60 लाख से लेकर 15 करोड़ तक, आज हमारे 
नौजवानȗ को इस वेन्चर कैिपटल फंड की रािश  िवतिरत की जा रही है। मछुआरȗ के िलए अलग 
मंतर्ालय बनाया गया।  मछुआरȗ के िलए लगभग 20 करोड़ का बजट बनाया गया है।  आज मोदी 
जी की सरकार मȂ 27 िपछड़ा वगर् समाज के लोग मंितर्मंडल मȂ शािमल हुए हȅ।  इसमȂ 12 अनुसूिचत 
जाित, 8 अनुसूिचत जनजाित, 11 मिहलाओं और 5 माइनॉिरटी के लोगȗ को शािमल िकया गया है।  
यह हमारे मोदी जी का सामािजक न्याय सूतर् है।  इतना ही नहीं, हमारे उǄर Ģदेश मȂ 55 मंितर्यȗ मȂ 
से 22 मंतर्ी िपछड़ा वगर् समाज से हȅ, यह बीजेपी की सोच है।  यह हमारा सामािजक न्याय है। देश 
मȂ आज लगभग 45 कȂ दर्ीय िवÌविवǏालय हȅ।  वहा ंबकैलॉग पोÎट्स हज़ारȗ की सखं्या मȂ थीं।  पहले 
जहा ंलगभग 9 या 10 Ģोफेसर, अिसÎटȂट Ģोफेसर ओबीसी समाज के थे, लेिकन हमारी मोदी जी 
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की सरकार के आने के बाद एक साल के अंदर लगभग तीन से चार हज़ार तक बकैलॉग पोÎट्स 
की भतीर् करने से यह पता लगता है िक आज िकस तरह से ओबीसी समाज की उन्नित के िलए 
मोदी सरकार सोच रही है।  'Îटȅड-अप इंिडया' के नाम पर हर बȅक एससी, एसटी, िवमेन के िलए 
लोन दे रहा और वे आज आगे बढ़ रहे हȅ।  कागेंर्स के समय मȂ जब भी िपछड़े समाज के िलए 
आरक्षण का मुǈा आया, आज़ादी के बाद, काका कालेलकर कमीशन से लेकर मंडल कमीशन 
तक, इस पािर्लयामȂट मȂ िकस तरह से िवरोध िकया गया और िकस तरह से उसे ठंडे बÎते मȂ डाला 
गया, इसे पूरा देश जानता है।  यह कागेंर्स पाटीर् तो हमेशा बीसी िवरोधी रही है।  Îथानीय इकाइयȗ 
मȂ, चाहे महाराÍटर् हो, मध्य Ģदेश हो, आंधर् Ģदेश हो, तेलगंाना हो, वहा ंओबीसी समाज के िलए जो 
आरक्षण था, िकस तरह इन सरकारȗ ने इस आरक्षण को खोया था।  मगर महाराÍटर् के अंदर हमारे 
फडणवीस जी ने, हमारे िंशदे जी की सरकार बाद मȂ आई, उच्च न्यायालय मȂ जाकर आंकड़े 
बताकर, इिÇपिरकल डेटा बताकर आज िकस तरह से Îथानीय इकाइयȗ मȂ भी आरक्षण िकया जा 
रहा है और मध्य Ģदेश मȂ भी उस तरह से लागू िकया जा रहा है, यह सभी जानते हȅ।  आंधर् Ģदेश 
और तेलगंाना मȂ 34 Ģितशत जो आरक्षण था, उसे हमने आज खो िदया है।  लगभग 14 Ģितशत 
हमारे ओबीसी समाज ने आज Îथानीय इकाइयȗ मȂ आरक्षण खो िदया है।  यह उनका रवैया है।  
इतना ही नहीं, हमारा जो घुमन्तू समाज है, समाज के अंदर जो अत्यंत िपछड़ा वगर् है, जो हमारी 
िडनोिटफाइड टर्ाइÅस, सेमी-नोमिैडक टर्ाइÅस के नाम से कहलाई जाती हȅ, उनके िलए इदाते 
कमीशन बनाया गया था, तब महाराÍटर् मȂ हमारी फडणवीस सरकार थी।  आज मोदी जी की 
सरकार मȂ वलेफेयर बोडर् बनाकर इसकी रािश दी जा रही है।  हमȂ यह जानकारी होनी चािहए िक 
सीड फंड के माध्यम से फाइनȂिशयल अिसÎटȂस, डायरेक्ट एÇÃलॉयमȂट िदया जा रहा है।   मोदी जी 
ने शेǹूÊड टर्ाइÅस के नाम पर जनजातीय गौरव िदवस मनाने की शुरूआत की।  उसी तरह आज 
तेलगंाना मȂ शेǹूÊड टर्ाइÅस के सबंधं मȂ हमारे कई भाइयȗ ने बताया।  आज तेलगंाना के अंदर 
एससी, एसटी, बीसी और माइनॉिरटी को धोखा िदया जा रहा है।  Îटेट िरऑगर्नाइज़ेशन कमीशन 
के माध्यम से दो साल के अंदर एक जी.ओ. इÌय ूकरके तेलगंाना के अंदर जो शेǹूÊड टर्ाइÅस 
आबादी है, उस आबादी के अनुसार, ऐज पर कॉिन्ÎटǷूशन देने का Ģावधान होने के बावजूद भी 
नहीं िदया गया है।  टीआरएस अब बीआरएस बन गई है, यह केसीआर की सरकार है।  2014 के 
इलेक्शन मेिनफेÎटो मȂ यह बताया गया िक उनको 12 परसȂट िरज़वȃशन दȂगे, तो आबादी तो 10 
परसȂट है, मगर मेिनफेÎटो मȂ 12 परसȂट का एलान िकया, तो िकस तरह से एसटी लोगȗ को 
तेलगंाना मȂ धोखा िदया गया।  बाद मȂ as per the Constitution, based on population, SC, 
ST reservation can be given.  मगर वह भी नहीं िदया गया।  जब हाई कोटर् मȂ एक पीआईएल 
150 ऑफ 2015 की गई, ऐज पर पॉपुलेशन 9.34 आरक्षण देने के िलए जब हाई कोटर् ने 
डायरेक्शन दी, तब भी सरकार आगे नहीं आई।  कोटर् के डायरेक्शन को भी िकस तरह से ठुकरा 
िदया गया।  बाद मȂ, Tribal Advisory Council has got equal powers, at par with State 
Government.  But, the CM himself being the Chairman of the Council, it has passed a 
resolution providing 9.34 per cent reservation to the STs in the State.  उसे भी ठुकरा 
िदया और उसे भी नहीं िकया गया।   
 

(उपसभापित महोदयपीठासीन हुए। ) 
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मगर बाद मȂ, 2017 मȂ तेलगानंा असेÇबली मȂ एक िबल पािरत िकया। यह मुिÎलम िरज़वȃशन िबल के 
नाम से िकया और उसमȂ मुसलमान के िलए 12 परसȂट और एस.टी. के िलए 10 परसȂट का 
Ģावधान िकया गया और इसे केन्दर् को भेजा गया, which was against the Constitution. मगर 
वहा ंराज्य सरकार ǎारा देने का Ģावधान होने के बावजूद िकस तरह से गुमराह िकया गया। िफर 
से ऐसा करने के िलए एक जी.ओ. जारी िकया गया है। 

 उपसभापित महोदय, मȅ आज आपके माध्यम से बताना चाहता हंू िक एस.टी. को मोदी 
जी के नेतृत्व मȂ न्याय िमल रहा है। उसी तरह से हमारा वाÊमीिक समाज है। वाÊमीिक तेलगानंा के 
अंदर, जो आज 'बोया' के नाम पर और आंधर् Ģदेश मȂ भी 'बोया' के नाम पर है। कनार्टक और अन्य 
राज्यȗ मȂ भी 'बोया' को एस.टी. का दजार् िदया गया। आज आंधर् Ģदेश सरकार ने तो ĢÎताव पािरत 
कर िदया, मगर तेलगंाना सरकार ने वाÊमीिक 'बोया' के बारे मȂ ĢÎताव भी पािरत नहीं िकया। 
इसीिलए मȅ अपने भाइयȗ से भी मागं करता हंू िक हमारी तेलगंाना असेÇबली भी तुरंत वाÊमीिक 
'बोया' के बारे मȂ सोचȂ। मोदी जी की सरकार सभी राज्यȗ मȂ छोटी-छोटी जाितयȗ को एस.टी. का 
दजार् िदलवा रही है, इसीिलए मȅ आपसे इसकी मागं करता हंू।  

महोदय, कुरुबा समाज जो है, वह मेहबबू नगर, गǎाल मȂ है, उसे एस.सी. का दजार् िमला 
हुआ है, लेिकन तेलगंाना मȂ उसको एस.सी. का दजार् होने के बावजूद भी उसको सिर्टिफकेट नहीं 
िदया जा रहा है। इसिलए मȅ आपको बताना चाहता हंू िक पूरे एस.सी., एस.टी., ओबीसी समाज 
को तेलगंाना के अंदर दबाया जा रहा है। इसको अब जनता और देश जानने लगा है। इसीिलए मȅ 
बताना चाहता हंू िक िजस तरह से हमारी मोदी जी की सरकार एस.सी., एस.टी., बी.सी. और 
माइनॉिरटी के िहतȗ के िलए काम कर रही है, उसी तरह से आने वाले िदनȗ मȂ तेलगंाना मȂ जरूर 
भारतीय जनता पाटीर् सरकार मȂ आयेगी, तब हमारी सरकार वाÊमीिक को जरूर एस.टी. का दजार् 
देगी। तेलगंाना मȂ कुरुबा समाज को एस.सी. का सिर्टिफकेट नहीं िमल रहा है, उसको भी एस.सी. 
का सिर्टिफकेट देने का हम जरूर Ģयास करȂगे। मȅ िफर से एक बार मोदी सरकार को धन्यवाद 
अिर्पत करता हंू िक इतना बड़ा िनणर्य, ऐितहािसक िनणर्य ओबीसी समाज के िलए िलया गया है। 
काका कालेलकर कमीशन से लेकर मंडल कमीशन तक कागेंर्स ने हमेशा िवरोध िकया। They 
have betrayed the OBCs.  They have no moral right.  हमेशा ओबीसी को, एस.सी. को, 
एस.टी. को, माइनॉिरटी को वोटर के नाते से देखा, मगर इसंािनयत के नाते कभी नहीं देखा। 
इसीिलए मोदी जी की सरकार छोटी-छोटी जाितयȗ को, उनकी कम पॉपुलेशन होने के बावजूद 
भी आज एस.टी. का दजार् देना एक महत्वपूणर् िनणर्य है। मोदी जी ने इितहास के पन्नȗ मȂ िलखने 
का िनणर्य िलया है। आज हम कह सकते हȅ िक ये तो अिभनव महात्मा ज्योितबा फुले हȅ, अिभनव 
अÇबेडकर जी हȅ। मȅ इन्हीं शÅदȗ के साथ अपनी वाणी को िवराम देता हंू, धन्यवाद।  
 
4.00 P.M. 

 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): *"Mr. Deputy Chairman,  Sir, I thank 
the Union Government for agreeing to the demands of our hon. Chief Minister of Tamil 

                                         
* English translation of the original speech delivered in Tamil. 
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Nadu, leader of our party Mr. M.K. Stalin, to include the Communities, ‘Narikoravan’ 
and Kuruvikkaran’ in the list of Scheduled Tribes today. I convey my thanks for this 
gesture. We wholeheartedly welcome this Bill. When this Bill was passed in Lok 
Sabha, our hon. Chief Minister of Tamil Nadu, Mr. M.K. Stalin, conveyed his thanks 
to the Union Government. I would like to record  his gratitude in this House.  My hon. 
colleagues from the Bharatiya Janata Party,  Shri G.V.L.Narasimha Rao and Dr .K. 
Lakshman  participated in this debate in this House. They pointed out that this 
opportunity is given to a community which has a meagre population of 27,000 only.  

Sir, I would like to record the view that social justice is not given on the basis of 
population. Social Justice is to be given to the people who are socially and 
educationally marginalised, who are deprived of their opportunities. I would like to 
record the fact that this right is guaranteed in the Constitution of India.  

Our party, Dravida Munnetra Kazhagam (DMK), is always a pioneer in 
championing the cause of social justice. I would like to point out that it is a known fact 
to this House and to the hon. Members of this House that our party, Dravida 
Munnetra Kazhagam (DMK), has  always been  a role model to other political parties 
on  the issue of ensuring social justice.  

Sir, as per Article 275(1) of the Constitution of India, basic facilities such as 
road transport and drinking water facilities have to be given to the people of tribal 
communities. Sir, through you, I would like to request the hon. Minister that internet 
connectivity also should be given to these people.  ...(Time-bell rings)... This is our 
state issue. Please give me more time.  

The provision for internet connectivity should be included in basic amenities. I 
say this because, the basic aim of reservation is to ensure education and employment 
opportunities to the marginalised people. In the present age, holistic development in 
education and employment opportunities are possible only through having an access 
to internet connectivity. Private telecom companies are not providing internet 
connectivity to remote hilly areas, inhabited by people belonging to the community of 
Scheduled Tribes.  Therefore, the Government has to take necessary steps to include 
provision of internet connectivity also in the basic infrastructure, to be given to the 
inhabitation of the people of Scheduled Tribes. As per article 275(1) of the 
Constitution of India, hon. Minister, who is responsible for the welfare of Scheduled 
Castes and Tribes, has to take steps to provide internet facilities also.  

Moreover, as per the request of Government of Tamil Nadu, many 
communities including Kurumba, Gounders and some sub-castes affiliated to the 
community, also have to be included in the list of Scheduled Tribes. The Union 
Government has to take necessary steps accordingly.  
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With these words, I conclude my speech. I once again thank you for giving me 
this opportunity."   

          
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra pradesh): Thank you, Mr. 
Deputy Chairman, Sir, for giving me this opportunity.  This Bill relates to the State of 
Tamil Nadu.  Merely including certain communities in the ST list and giving them the 
status is not sufficient.  It is the duty of the Government to create infrastructure like 
drinking water, housing, hygienic conditions, healthcare, education, employment, 
roads and transport, etc.   
 The people belonging to the Scheduled Tribe communities are subjected to 
discrimination and humiliation.  In order to avoid this and prevent crime against them, 
Section 21(2) in the Scheduled Castes and the Scheduled Tribes (Prevention of 
Atrocities) Act states about the identification of the areas where the members of the 
Scheduled Castes and the Scheduled Tribes are likely to be subjected to atrocities, 
and adoption of such measures so as to ensure safety for such members.   Then, the 
Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Rules, 1995, 
have been framed.  Rule 3(1) of the said rules castes duty upon the State 
Government to delineate the 'identified areas' where the members of SC/ST 
communities are vulnerable to being subjected to atrocities and adoption of necessary 
measures to ensure their safety.   

As of now, in Andhra Pradesh, Srikakulam, Kadapa and East Godavari 
districts have been identified and declared as atrocity-prone areas under the said 
rules.  But given the present situation in the State of Andhra Pradesh, the entire area 
where the ST population is living is not safe.   
 The Panchayats (Extension to the Scheduled Areas) Act was enacted in the 
year 1996 to give effect to the provisions inserted in the Constitution vide 73rd 
Amendment Act and were made applicable to the Panchayats in the Scheduled 
Areas.  The Act specifically states that a State shall not make any law under Part-IX of 
the Constitution which is inconsistent with certain features including the provision that 
a State legislation on the Panchayats may be made that shall be in consonance with 
the customary law, social and religious practices and traditional management 
practices of community resources.  The Gram Sabha or the Panchayats at the 
appropriate level shall be consulted before making the acquisition of land in the 
Scheduled Areas for development projects and before re-settling or rehabilitating 
persons affected by such projects in the Scheduled Areas.  The actual planning and 
implementation of the projects in the Scheduled Areas shall be co-ordinated at the 
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State level.   But, the State Government is doing all the activities contrary to the 
above said law which is detrimental to the welfare of the Scheduled Tribes.   
 Previously, Andhra Pradesh granted permission to projects to private 
companies in the Scheduled Areas leasing out the land in violation of the Land 
Transfer Act.  In 1997, the same was set aside by the High Court.  Moreover, as per 
the National Hydro Power Policy, hydro projects are given to private companies 
without competition.  Due to the present Government's actions, the tribal culture is in 
danger and being destroyed with the stoppage of hydro projects.    
 * Further, in the name of SEZs, assigned lands of tribals have been abolished.  
They wanted to sell it to private companies. * Several other allegations are also there.  
He also promised free electricity up to 200 units to the tribals.  (Time-bell rings.)  I am 
concluding, Sir.  They did not give it to anyone except those who are in the tandas.  
They have stopped opening their mouths on the promise of converting tribal tandas 
and hamlets into Panchayats. The State Government should immediately withdraw 
the decision. The tribal culture and their lands should be protected.  It cannot be 
allotted to the bauxite mines or any other hydro projects in tribal tandas.  Thank you, 
Sir.  
 
Ǜी उपसभापित : Ǜी सदंोष कुमार पी, Not present.  
 
जनजातीय कायर् मंतर्ी (Ǜी अजुर्न मंुडा) : माननीय उपसभापित महोदय, मȅ आसन का आभारी हंू 
िक तिमलनाडु राज्य के सÇबन्ध मȂ जो सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा 
सशंोधन) ...(Ëयवधान)... 
 
एक माननीय सदÎय : आपकी आवाज नहीं आ रही है। 
 
Ǜी उपसभापित : माइक Ãलीज़। माइक ऑन है। माननीय मंतर्ी जी। 
 
Ǜी अजुर्न मंुडा : माननीय उपसभापित महोदय, मȅ आसन का आभारी हंू िक आपने मुझे  
तिमलनाडु राज्य के सÇबन्ध मȂ सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा सशंोधन) 
िवधेयक, 2022 पर इस सदन मȂ िवचार करने के िलए अनुमित दी। माननीय सदÎयȗ ने इस सदन 
मȂ तिमलनाडु से सÇबिन्धत अनुसूिचत जनजाितयȗ को सूची मȂ ĢिवÍट कराने की दृिÍट से 
निरकुरवन और कुरुिवक्कारन समुदाय के सÇबन्ध मȂ चचार् की। इस चचार् के दौरान Ǜी जी.वी.एल. 
नरिंसहा राव से लेकर काफी माननीय सदÎयȗ ने चचार् की और अभी लाÎट वƪा Ǜी कनकमेदला 
रवींदर् कुमार जी का वƪËय भी मȅ सुन रहा था। ऐसे 15 माननीय सदÎयȗ ने इस सदन मȂ तिमलनाडु 

                                         
* Expunged as ordered by the Chair. 
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के निरकुरवन और कुरुिवक्कारन समुदाय की ĢिविÍट सिÇमिलत कराने, इन्क्लज़ून कराने की 
चचार् की। साथ ही साथ आिदवासी जनजाित, टर्ाइबल कÇयुिनटी की अन्यान्य समÎयाओं पर भी 
िवचार िकया, चचार् की। इस पर सामािजक, आिर्थक, साÎंकृितक और राजनैितक दृिÍट से भी 
लोगȗ ने अपने िवचार रखे।  
 मȅ सबसे पहले आज तिमलनाडु के उन लोगȗ को बधाई देता हंू, िजन्हȂ काफी वषș से न्याय 
की अपेक्षा थी। इस सÇबन्ध मȂ आदरणीय Ģधान मंतर्ी नरेन्दर् भाई मोदी जी के नेतृत्व मȂ उन्हȂ न्याय 
िमले और इस सदन मȂ चचार् के उपरान्त सदन के माध्यम से इस आदेश को पािरत करते हुए उनके 
अिधकारȗ को सवैंधािनक Ģावधानȗ से सरंिक्षत िकया जाये। निरकुरवन और कुरुिवक्कारन, ये 
पयार्यवाची शÅद िपछले कई वषș से, यानी आजादी के बाद से लगातार ये उत्पीिड़त रहे, 
अिधकारȗ से वंिचत रहे और न्याय की गुहार लगाते रहे। इनकी आबादी बहुत कम है, िजसकी चचार् 
माननीय सदÎयȗ ने की।  समय-समय पर इसके पहले भी, क्यȗिक लगातार कई राज्यȗ की ऐसी 
िवसगंितयȗ को, ऐसी जनजातीय समÎयाओं को लेकर माननीय Ģधान मंतर्ी के नेतृत्व मȂ इस सदन 
मȂ चचार् हो, इसका Ģयत्न होता रहा। िपछले सतर् मȂ भी और इस सतर् मȂ भी कई ऐसे िवधेयक लाकर 
इन लोगȗ को न्याय िमले, यह सुिनिÌचत िकया गया। इस समुदाय की आबादी बहुत कम है।  
उपसभापित महोदय, आप और हम सभी इस बात से अवगत हȅ िक टर्ाइबल, यानी जनजाित 
समुदाय को कैरेक्टर बेÎड, यानी चािरितर्क गुणȗ के आधार पर पहचान करते हुए सूचीबǉ िकया 
जाता रहा है और िकया गया है।  उसमȂ कहा गया है िक उसका अपना िडिंÎटक्ट कÊचर है, 
उसकी अपनी जीवन पǉित है, उसकी अपनी साÎंकृितक िवरासत है।  उसके साथ-साथ ही यह 
कहा गया है िक उसमȂ साइनस की समÎया है, यानी कहने मȂ भी िहचिकचाना; कहना है, िफर भी 
काफी सोच-िवचार करके िक आज कहना है या कल कहना है, आज िÎथित सामान्य नहीं है, 
अपने मन मȂ ही ऐसा सोच कर वह अपने को बकै-आउट कर लेता है िक ठीक है, आगे कभी कहȂगे।  
ऐसा सोच कर वह अपनी बातȗ को सहजता के साथ ĢÎतुत नहीं कर पाता है।  साइनस के रूप मȂ 
िक उसे सब कुछ आता है, लेिकन वह बता नहीं पाता है, वैसा ही उसका पिरचय है।  उसी तरीके 
से वह आइसोलेशन के साथ, यानी सुदूरवतीर् के्षतर्ȗ मȂ रहना पसदं करता है।  वह पहाड़ȗ मȂ, पहाड़ȗ 
से िघरे हुए जंगलȗ के बीच के गावँ मȂ अपनी हट बना कर, अपने कबीले की दृिÍट से सोच कर और 
वहीं Ģाकृितक दृिÍट से आय-उपाजर्न का साधन ढँूढ़ते हुए शािंत के साथ अपना जीवनयापन 
करता है।  अपनी सÎंकृित के Ģित अगाध Ģेम रखते हुए वह Ģकृित के साथ जुड़ा हुआ रहता है।  
जंगलȗ मȂ वन आधािरत जो भी साधन उपलÅध होता है, वह उसके साथ जुड़ा रहता है।  कई 
समुदाय ऐसे हȅ।  जैसे इसके बारे मȂ कहा गया है िक ये जंगलȗ मȂ रहते हȅ, िशकार करते हȅ, पेड़, 
फल, कंद-मूल के भरोसे रहते हȅ और कुछ इस तरह के मोटे अनाज उगाते हȅ।  इस मोटे अनाज के 
िलए माननीय Ģधान मंतर्ी जी ने यनूाइटेड नेशंस को िलख कर यह बताया िक हमȂ इस वषर् को मोटे 
अनाज के रूप मȂ, 'िमलेट ईयर' के रूप मȂ मनाना चािहए।  यएून ने इसकी Îवीकृित दी और यह 
वषर् 'िमलेट वषर्' के रूप मȂ मनाया जा रहा है।  इस िमलेट का उत्पादन करने वाले इन जंगलȗ मȂ 
रहने वाले लोग हȅ।  इन जंगलȗ मȂ रहने वाले लोगȗ की जीवन पǉित मोटे अनाज के साथ जुड़ी हुई 
है।  यह उनका पिरचय है, बकैवडर्नेस उनका पिरचय है।  इस दृिÍट से साइनस होने के कारण 
उनकी आवाज को समझने मȂ कई वषर् लगे।  अंतत: नरेन्दर् भाई मोदी जी के नेतृत्व मȂ इस सदन मȂ 
इस िवचार के साथ यह िबल लाया गया िक उनकी आवाज, उनकी गूजँ हमȂ समझनी चािहए, 
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बजाय इसके िक हम उनके बारे मȂ बहुत सारी बातȂ कहȂ, िजनकी आबादी कम है।  आपने इन 
आँकड़ȗ मȂ देखा होगा, इन आँकड़ȗ मȂ खास कर इस समुदाय की जो बात कही गई है, उसकी 
आबादी 5 हजार है, लेिकन 131 करोड़ आबादी के देश मȂ 5 हजार लोगȗ की आवाज भी यह 
सरकार सुन सकती है, यह इस बात का Ģतीक है।  इसिलए हमȂ बेहद Ģसन्नता है िक काफी 
माननीय सदÎयȗ ने इस बात का समथर्न िकया िक उन्हȂ सूचीबǉ िकया जाए। 
 उपसभापित महोदय, इसके साथ-साथ कई माननीय सदÎयȗ ने अपने-अपने राज्यȗ के 
बारे मȂ भी कहा है।  भारत सरकार, आदरणीय नरेन्दर् भाई मोदी जी के नेतृत्व मȂ चल रही सरकार 
सवंेदनशील है।  सहजता के साथ, सरलता के साथ रहने वाले लोगȗ को सवंेदनशीलता के साथ 
कैसे देखा जाए, यह इस सरकार की Ģाथिमकता है।  इसिलए इसके साथ ही आप देखȂगे िक 
इससे पहले उǄर Ģदेश का िबल पास हुआ, अभी हम इसके बाद कनार्टक का, िहमाचल Ģदेश का 
या और भी कई Ģदेशȗ की समÎया का समाधान कर रहे हȅ।  इसके अलावा हमारी जो पǉित है, 
हमारी जो मोडैिलटीज़ हȅ, िजस Ģावधान के तहत हम यह काम कर रहे हȅ, उसमȂ कहा गया है िक 
उनके िडिंÎटक्ट कÊचर को ध्यान मȂ रखते हुए ही यह सुिनिÌचत करना चािहए िक उन सारे 
समुदायȗ को, जो चािरितर्क गुणȗ के साथ, परंपरागत ढंग से वषș से एक लोकतािंतर्क िवÌवास के 
साथ इस देश मȂ जी रहे हȅ, उन्हȂ न्याय िमलना चािहए।  इन सभी मागँȗ के बारे मȂ राज्य सरकारȗ से 
हमारा यह कहना है िक वे अच्छे ढंग से एंथर्ोपोलॉजी के साथ, एथनोगर्ाफी िरपोटर् के साथ इन सारी 
चीजȗ को ĢÎतुत करȂ।  आप जानते हȅ िक इस देश मȂ कुछ सÎंथाएं हमारे लोकतािंतर्क मूÊयȗ को 
बरकरार रखने के िलए कायर् करती हȅ। उदाहरण के िलए चुनाव आयोग एक Îवतंतर् इकाई के रूप 
मȂ काम करता है, तािक देश मȂ लोकतािंतर्क आधार पर सरकार चुनी जाए। इसी तरह रिजÎटर्ार 
जनरल एंड सȂसस किमशनर ऑफ इंिडया लगातार इस बात के िलए Ģयत्न करता है िक देश की 
आबादी की सही तरह से गणना हो और जो शेǹूÊड टर्ाइÅस हȅ, जो शेǹूÊड काÎट्स हȅ, उनकी 
सूची ठीक Ģकार से बने। हमारी यह ËयवÎथा है िक आरजीआई इन सारी चीज़ȗ पर गहन अध्ययन 
करने के बाद अपना मंतËय दे, उसके बाद नेशनल कमीशन फॉर शेǹूÊड टर्ाइÅस इसको देखता 
है और अपने कमȂट्स के साथ उसको आगे भेजता है। इस Ģिकर्या के बाद उस पर कंसÊटेशन की 
कायर्वाही शुरू होती है। इसी ढंग से हम सभी समुदायȗ के बारे मȂ काम कर रहे हȅ। मȅने कल लोक 
सभा मȂ भी इस बात की चचार् की थी िक हमारे पास जो मामले पȅिंडग हȅ, उन पर अध्ययन का कायर् 
चल रहा है। जब इस अध्ययन की िरपोटर् राज्य सरकारȗ के माध्यम से आ जाएगी, तब उस िरपोटर् 
को रिजÎटर्ार जनरल ऑफ इंिडया के पास भेजा जाएगा। उसके बाद उस पर जो सहमित होगी, 
उनकी जो गुणात्मक चीज़Ȃ हȗगी, उनको ध्यान मȂ रखते हुए हम उन सारी चीज़ȗ को सदन मȂ लाएंगे 
और उन सबको कैसे न्याय िमल सके, यह सुिनिÌचत करने का काम करȂगे।  

महोदय, यह कायर् माननीय नरेन्दर् भाई मोदी जी के नेतृत्व मȂ चल रहा है, िजसका पिरचय 
आप देख रहे हȅ िक आज निरकुरवन और कुरुिवक्कारन समुदाय का मामला यहा ंचल रहा है।   

उपसभापित महोदय, कुछ माननीय सदÎयȗ ने टर्ाइबल एटर्ॉिसटीज़ की भी बात कही है। 
आप सभी इस बात से अवगत हȅ िक माननीय Ģधान मंतर्ी, नरेन्दर् भाई मोदी के नेतृत्व मȂ सदन मȂ 
शेǹूÊड काÎट्स एंड शेǹूÊड टर्ाइÅस (िĢवȂशन ऑफ एटर्ॉिसटीज़) ऐक्ट, 1989 को और अिधक 
सशƪ कैसे बनाया जाए, इस पर चचार् हुई। चचार् के बाद इसके सशंोधन को नये तरीके से पािरत 
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िकया गया, तािक शेǹÊूड काÎट्स एवं शेǹÊूड टर्ाइÅस पर कोई अत्याचार या अन्याय न हो, 
कोई एटर्ॉिसटी न हो।  

उपसभापित महोदय, मȅ इस सदन मȂ यह भी बताना चाहता हंू िक भारत सरकार की यह 
िवशेषता है िक जो भी ËयवÎथाएं हȅ, उनको राज्यȗ के माध्यम से सतुंिलत, बेहतर एवं Ģभावी बनाया 
जाए तािक जो जनजातीय के्षतर् हȅ, टर्ाइबल एिरयाज़ हȅ, उनकी अच्छे तरीके से गवनȄस हो सके। 
पेसा ऐक्ट के माध्यम से, और अिधक अच्छी तरह से गवनȄस हो, यह सुिनिÌचत करने के िलए 
हमारा मंतर्ालय काम कर रहा है। हम लगातार पचंायती राज मंतर्ालय के साथ सवंाद करते हुए 
इस पर काम कर रहे हȅ। इसी तरीके से देश मȂ फॉरेÎट राइट्स ऐक्ट के माध्यम से फॉरेÎट 
कÇयुिनटी के अिधकार, गावंȗ मȂ रहने वाले परÇपरागत वनवािसयȗ और जंगल मȂ रहने वाले लोगȗ 
को अिधकार िदए गए हȅ। िरकोिग्नशन ऑफ फॉरेÎट राइट्स ऐक्ट के माध्यम से, उनके जीवन का 
जो आधार है, उसमȂ और अिधक मज़बतूी आए, इसका ध्यान रखा गया है।  

उपसभापित महोदय, भारत सरकार इस समय जो नई िशक्षा नीित लेकर आई है, मȅ 
बताना चाहंूगा िक न्य ूएजुकेशन पॉिलसी मȂ जो कंटȂट्स िदए गए हȅ, उनमȂ टर्ाइबÊस के िलए अलग 
से भी चैÃटसर् िदए गए हȅ। यह सदन इस बात से अवगत है िक टर्ाइबÊस के 700 से भी अिधक ऐसे 
समूह हȅ, िजनके अपने डायलेक्ट्स हȅ, अपनी भाषा है, अपनी परÇपरा है। टर्ाइबल एिरयाज़ की 
एजुकेशन मȂ एक बड़ी रुकावट लȅग्वजे की भी है। जब हम और आप सदन मȂ चचार् करते हȅ, तो कई 
माननीय सदÎय अपनी भाषा मȂ उसका इंटरिĢटेशन सुनते हȅ, वे ऐसा इसिलए करते हȅ, क्यȗिक 
भाषा का एक बिैरयर है। इसी तरह शेǹूÊड टर्ाइÅज़ के िलए भी भाषा का एक बहुत बड़ा सकंट है, 
लेिकन नई िशक्षा नीित के तहत, िजतनी भी टर्ाइबल लȅग्वेजेज़ हȅ, उनको Ģोटेक्ट िकया जाए, यह 
ËयवÎथा नरेन्दर् भाई मोदी जी के नेतृत्व मȂ की गई है।  

माननीय उपसभापित महोदय, कहने के िलए और भी बहुत सारी बातȂ हȅ, लेिकन मȅ आगर्ह 
करता हंू िक निरकुरवन और कुरुिवक्कारन जनजाितयȗ को इस सदन के माध्यम से पािरत िकया 
जाए। ये समुदाय इस इतंज़ार मȂ हȅ िक उन्हȂ न्याय िमले।  

 
MR. DEPUTY CHAIRMAN:  Thank you, hon. Minister.   The question is:  
 

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 
1950 to modify the list of Scheduled Tribes in the State of Tamil Nadu, 
as passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  In Clause 2, there is one Amendment (No.1) by Shri Elamaram Kareem.  He 
is not present.  Amendment not moved. 
 

Clause 2 was added to the Bill. 
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Clause 1, the Enacting Formula and the Title were added to the Bill. 
 
जनजातीय कायर् मंतर्ी (Ǜी अजुर्न मंुडा) : महोदय, मȅ ĢÎताव करता हंू:  
 

िक िवधेयक को पािरत िकया जाए। 
 

The question was put and the motion was adopted.  
 
 

OBSERVATION BY THE CHAIR - contd. 
 

MR. DEPUTY CHAIRMAN:  Hon. Members, before I move to the next Bill, there is one 
clarification.  
 Hon. Members, the hon. Leader of Opposition on 13th, 14th and 16th December, 
2022 had demanded that I must express regret or say that I had no powers in allowing 
him and others to speak in respect of notices given under Rule 267 and I had 
promised that I will be back with facts.  So, I am keeping facts before you.  
 Hon. Members, levelling unfounded allegations against the Chair is a serious 
matter. With reference to the same, I wish to point out this.  Hon. Members, rulings 
made by the hon. Chairman on 8th December, 2022 and several times thereafter are 
binding on all of us and I too am not an exception in following that. Forgive me to 
repeat, on 13th December, 2022, hon. LoP was allowed to speak despite that his 
notice not admitted and, on 14th, he had not given any notice and the Chair reminded 
him about this. It was just a factual correction as, in his submission, the hon. LoP had 
said that he had given a notice. I would also like to underline that there is no direction 
or indication in the records which suggest that I stopped him from making his 
submission. In fact, on 13th December, I allowed him to read his notice on the floor of 
the House.   

Hon. Members, regarding the allegation that I do not give Members from the 
other side a chance to speak and that I do not look towards them, I would like to 
clarify that this is factually incorrect. How can the Chair prevent hon. Members from 
whichever side from speaking whose notice has been accepted and listed under the 
rules? Besides, there is a freedom of speech available to Members to raise any issue 
on the floor of the House.  However, such freedom is subject to the provisions of the 
Constitution. It is not free for all. The proceedings of the House need to be conducted 
in a structured manner. If everyone is allowed to speak at the same time as per their 
wish, there will be utter chaos and no meaningful discussion will take place. It would 
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